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INTRODUCTION 

I, the Chainnan of the Committee on Papers Laid on the Table, 
having been authorised by the Committee to present the Report on 
their behalf, present this their Fifteenth Report. 

2. On examination of certain papers laid on the Table of Lok 
Sabha during the Second" Fifth and Sixth Sessions of Eighth Lok 
Sabha, the Committee have come to certain conclusions in regard 
to delay in laying before Parliament (i) Annual Report and Audi-
ted Accounts of the Indian Jute Industries Research Association, 
Calcuta, for the year 1983-84; (ii) Annual Report, Audited Ac-
~ounts of the Central ~ard fOr Prevention and Control of Water 
Pollution for the year 1983-84; (iii) Annual Report, Audited Ac-
counts and Audit Report thereon of the People's Action for Deve-
lopment (India), New Delhi for the year 1984-85; (iv) Annual 
Accounts and Audit Report thereon of the National Council for 
Cooperative Training, New Delhi for the year 1~5; (v) Annual 
Report and AudIted Accounts of the Bombay Dock Labour Board 
for the year 1984-85; and (vi) Annual Report and Audited Accounts 
of National Oil Seeds and Vegetable Oils Development Board for 
the year 1984-85. The conclusions of the Committee are reflected 
in. this Report. 

3. On 7 October, 1986, the Committee took evidence of the re-
presentatives of the Department of Environment on the delay in 
laying before Parliament the Annual Report and Audited Accounts 
of the Central Board for Prevention and Control of Water Pollu-
tion for the year 1983-84. 

4. The Committee wish to express their thanks to the Officers 
of the Department of Environment for placing before them mate-

(v] 



(Vi) 

rial and information which they desired in connection with the 
examination of the subject and for giving evidence before them. 

5. The Committee considered and adopted the Report at their 
Bitting held on 3 April, 1987. 

6. A statement giving summary of recommendations/observa-
tions of the Committee is appended to the Report (Appendix). 

NPNI DI:Lm; 
April, ~7 
Chaitnz, 1909 (8) 

M. V. CHANDRASEKHARA MURl1IY, 
Chairman, 

Committee on Papers Laid on thle Table. 



CIIAP'1'ER I "1' .. _ ....... ;. 

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE INDIAN JUTE INDUSTRIES RESEARCH 

ASSOCIATION, CALCUTTA FOR TIlE YEAR 1983-84 

The Annual Report and Audited Accounts of the Indian Jute 
Industries' ResearCh Association, Calcutta for the year 1983-84 
-were laid on the Table of Lok Sabha on 17 May, 1985 along with 
a 'Review'. 

1.2 In terms of the recommendation of the Committee on Papers 
Laid on the Table made in paragraph 4.16 of their Second Report 
(Fifth Lok Sabha), these papers were rquired to be laid on the 
~able of Lok Sabha by 31 December, 1984, i.e. within 9 months of 
the close of the accounting year. Thus, the period of delay involved 
in the current case worked out to be 4! months. 

1.3 In the delay statement, the reasons for the delay had been 
explained as under: 

"The accounting year of Indian Jute Industries Research 
AsSOCiation, Calcutta ends on 31 March every year. 
Therefore, the Annual Report of the Association for the 
year 1983-84 was required to be laid before the House by 
31st December, 1984. However, due to the following 
reasons, the same could not be laid before the House 
within the stipulated time limit:-

(i) The Auditors' Report was received in the middle of 
January, 1985; 

{ii) The Annual General Meeting of the Association was 
held on 8th April, 1985 to consider and adopt the an-

nual Report and Annual Accounts of the Association 
for the year 1983-84. 

(iii) Printed copies of the Hindi and English versions of 
the Report could become available only by the middl. 
of April, 1985. 

1n view of the above the Annual Report of the Association 
could not be laid before the House earlier. 
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The delay is regretted." 

1.4 The Ministry of Supply and Textiles in a further communi-
~ation dated 1 Ju~e, 1985 informed that the annual accounts of the 
Research Association for the year 1983-84 were finalised and given 
to Auditors for auditing on 22 August, 1984; the draft Audit Report 
received on 14 January, 1985; and translation of the report and ac-
counts completed towards the end of the January, 1985. Printed 
copies of the report and accounts (English version) were received 
on 4 February, -1986 and mad.e available to the M4ristry on 9 April, 
1985 for laying on the Table of thE:. House. Part of the delay was 
due to the fact that the Annual General Meeting of the Association 
which was scheduled to be held on 20 March, 1985 was postponed 
by the Association to 8 April, 1985 due to certain reasons. 

1.5 The Annual Report and Audited Accounts of the Association 
for the year 1984-85 were laid on the Table of Lok Sabha on 14 
March, 1986 with the delay of about 2i months. 

1.6 The matter was considered by the Committee at their sitting 
helel on 12 September. 1986. 

1'.7 The COliuDittee note tbat the Annual Report and Audited Ac-
counts of the Indian Jute Industries' Resea~b Association, Calcutta 
for the yeilr 1983-84 were laid on th~ Table of Lok Sobha on 17 May. 
1986 i.e. after a delay of '1 moatbs. The delay had occUJ'Ted at the· 
stages oi auditing of accounts, submission of the draft Audit Report, 
"option of the lUUluai report aad. audited accounts at the Annual 
~QenlMeeti.g of the Association and also in laying thelm on the 
Table of the House by ~ Ministry of Supply and Textiles. The Com-
mitt~ &ariheJ' note that these documents for the subsequent year 19M-
85, were placed before Parliament after a delay of about 21 months. 

1.8 ~ Couunittee are satisfied to note that .there bas been a defi-
nite improvement in the matter of laying the said doeuments Oil the 
Table of the House. The Committee, however, feel that if concerted ef-
forts are made both by the Ministry and the Association, the required 
documats could be placedbefOl'e Parliament without any delay. In 
order to achieve the desired result, the Committee Urge upon the Mi-
nistry to draw up a time bound programme in consultation with the 
Research Assodation and the Audit authorities and follow the same 
seriously in olo.ler that· the delaY in sublll;ission of tbese documents to 
"liament is eliminated altogether in tUtul'e. 



CHAPTER II 

DELAY IN LAYING OF ANNUAL REPORT AND AUDITED 
ACCOUNTS OF CENTRAL BOARD FOR PREVEN1:ION AND 
CONTROL OF WATER POLLUTION FOR THE YEAR 1983-84 

The Audited Accounts of Central Board for Prevention and Con-· 
trol of Water Pollution for the year 1983-84 were laid on the Table 
of Lok Sabha on 27 March, 1985, in cyclostyled form, while the Re-
port of the above organisation was laid separately later on 1 August, 
1985. 

2.2 In terms of recommendation of the Committee on Papers 
Laid on the Table in paragraph 3.5 of their First Report (Fifth Lok 
Sabha) these papers were required to be laid simultaneously on the 
Table of Lok Sabha by 31 December, 1984, i.e. within 9 months of 
close of the accounting year. Thus, the period of delay involved in 
the cunent case worked out to be 7 months. 

2.3. The Department of Environment were asked to fumish 
information relating to reasons for not laying the (I) 'Review' on 
working of the Board and (II) delay -statement explaining the 
reasons for delay and further the dates when (a) the accounts of the 
Board were compiled and given to Auditors for auditing; (b) reports 
and accounts were adopted by the Annual General Meeting of the 
Board; (c) translation and printing of the documents were under-
taken and (d) the copies of Annual Reports and Audited Accounts 
were received by the Board and forwarded to the Ministry for lay-
ing on the Table of the House. The Department of Environment in 
their communication dated 4 February, 1986 stated as under:-

(I) & (11) "The Annual Report for 1983-84 of the Central 
Board was ellamined by the Department at the draft stage 
itself. The final version submitted to Parliament had the 
concurrence of this Department. It is regretted that 
the statement of review and the statement giving the 
reasons for delay were not placed along with the docu-
ments. "The recommendations of the Committee circula-
ted to all Ministries vide O.M. No. F. 28 (12)/85. Leg-! 
dated 21-11-85 by the Department of Parliamentary Af-
fairs will be borne in mind for compliance and future-
guidance, 

3 
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(a) The matter for appointment of auditors was taken. up with 
! Comptroller and Auditors General's Office on 2-4-84. On 

2-5-84 Comptroller and Auditors General's Office request-
ed the Central Board to furnish to them. information as 
per questionnaire regarding details of audit work which 
had to be conducted including that of Regional Offices. On 
10-5-84 the Director of Audit, Central Revenues, asked 
for a copy of the Annual Accounts including the Receipts 
and payments of accounts for that year and a copy of the 
Water Act for determining the audit jurisdiction under 
Section 14 of Comptroller and Auditor Generals (DP&C) 

Act, 1971. The infonnation was compiled and furnished 
to Comptroller and Auditor General's Office on 6-6-84. It 
was further clarified to Comptroller and Auditor Gene-
ral's Office that audit of the Board's accounts were to be 
carried out as per the Section 40 (2) & (3) of the Water 
Act, by auditors recommended by Comptroller and Audi-
tor General's Office the matter was r~xamined by Comp-
troller and Auditor General's Office and the names of 
auditors were recommended on 1-10-84. They were asked 
to convey their concurrence on 15·10-84 and their concur· 
rence was received on 12-11-84. The remuneration was ne-
gotiated with the auditors and they were finally appointed 
on 19-11-84. The audit was completed by the auditors 

within 2 months and was received in the Department on 
16-1-85. It was laid in the Parliament on 21-3-85. (Rajya 
Sabha) and 27-3-85 (Lok Sabha). 

(b) The Annual Report was adopted by the Central Board 
in October, 84 and the statement of accounts was adopted 
on 17-1-85. 

(c) Translation of the Annual Report into Hindi was taken up 
immediately after its adoption by the Board but the trans-
lation was not found satisfactory and the same had to be 
re-done by engaging an outside expert. As the report is 
highly technical it took some 3 months to complete it. 

The Annual Report was sent for printing on 14-3-85 and Ute 
printed copies were received on 18-5-85. Statement of 
accounts was not printed and it was submitted in cydo-
styled form. 

(d) The printed copies of the Annual Report were received 
by the Central Board on 18-5-85 and forwarded to the 
Ministry on the same day. Since the Parliament was not 
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in Session during the period, these were submitted in the 
following Session (July, 1985). However, the audited 
statement of accounts was submitted earlier during the 
Budget Session (March, 1985)." 

2.4. The ,Annual Report. Audited Accounts and Review to-
gether with the Delay Statement of the Board. for the year 1984-

.85 were laid on the Table of Lok Sabha on 12 March, 1986 with a 
delay of about two and half months. 

2.5. The matter was considered by the Committee at their sitting 
held on 12 September, 1986. The Committee were not satisfied with 
the reasons for delay given by the Department of Environment and 
in view of the recurring delay in the subsequent years they decided 
that the representatives of the Department might be invited to ap-
pear before the Committee to explain the reasons therefor in detail 
'before the Committee. 

2.6. The representatives of the Department of Environment ap-
peared before the Conunittee at their sitting held on 7 October, 1986. 

2.7. During evidence, the. Secretary, Ministry of Environment 
and Forest informed the Committee that the delay in submission of 
the documents was due to the fact that the Board was earlier under 
the impression that in accordance with the Water Pollution Act, 
their accounts were to be submitted to Goverrunent by 15 May of 

,each year and thereafter these documents were to be laid on the 
Table of the House by 15 February. However, the position was clari-
fied later in consultation with the Department of Parliamentary Aff-
airs that the deadline for submission of the reports and accounts to 
Parliament was 31 December i.e. 9 months after the close of the fin-
ancial year. The recommendations of the Committee in this regard 
have since been brought to the notice of the Board and instructions 
issued to follow the deadline with the stipulation that the relense 
of grants will be withheld if the target date is not adhered to, 

2.8. The witness further informed the Committee, that t!le 
annual report and accounts of the Board, for the year 1984-85 were 
laid on the Table of Lok Sabha on 12-3-86, with a delay of two and 
half months and the documents for the year 1985-86 would be pre-
sentedto Parliament in time during the next Winter Session. He 
assured the Committee that the relevant Rules and Act would be 
amended to obviate any delay in submission of these documents to 
Parliament. 
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2.9 The Commitee are concerned to note that the Department 
of &vironment had failed to lay on the Table of the House the 
a~ual report and audited accounts of the Central Board for Preven-
tion and Control of Water Pollution for 1983-84 simultaneously and 
within the stipulated period of nine month of the close of the ac-
counting year. The Department had also not laid the delay state-
ment and also tlieir 'Review' on- the performant!e of the Board. Fur-
ther these documents for the year 1984-85 were presented to Parlia-
ment on 12 March, 1986 with the delay of two and half month,s and 
those for the year 1985-86 which were required to be laid on the Table 
of the Hou.se by 31 December, 1986 are yet to be laid. The Com-
mittee are surprised to note that the Department of Environment 
was not aware of the recommendation of the Committee on Papers 
Laid on the 1;able made in this regard in their First Report (Fifth 
Lok Sabha) presented to Lok Sabha on 8 Mal'Ch, 1976. Having now 
been aware of the said recommendation, the Committee trust that 
the Department of Environment and the Central Board for Preven-
tion and Control of Water Pollution would 18ke necessary steps to 
implement the same judiciously and if necessary, by the amending the 
relevant act and rules in this behalf so as to ensure that in future 
these documents of the Board are placed before Parliament within 
the prescribed period of nine months from the close of the relevant 
accounting years. 



CHAPTER UI 

DELAY IN LAYING ANNUAL REPORT, AUDITED ACCOUNTS 
AND AUDIT REPORT OF THE PEOPLE'S ACTION FOR 

DEVELOPMENT (INDIA), NEW DELHI FOR THE 
YEAR 1984-85 

The Annual Report, Audited Accounts and Audit Report thereon 
of the PeOple's Action for Development (India), New Delhi for the 
year 1984-85 were laid on the Table of Lok Sabha on 12 August, 
1986. 

3.2. In terms of the recommendation of the Committee on Papers 
Laid on the Table made in paragraph 4.1 fj of their Second Report 
(Fifth Lok Sabha), these documents were required to be laid on the 
Table of Lok Sabha by 31 December, 1985 i.e. within 9 months of the 
close of the accounting year. Thus, the period of delay involved in 
this case worked out to about seven and half months. 

3.3. In the delay statement, the reasons for delay in layin'g the 
annual report, audited accounts and audit report had been explained 
as under:-

"Due to change in the Auditors, there was some delay in ob-
taining the audit repOrt 'on the accounts Of PAD! for the 
year 1004-85. The new auditors submitted their report in 
December, 1985. The audited accounts and the annual 
report were required to be placed before the General 
Body for adoption after screening by the Finance and 
Administration Conunittee and the Governing Council. 
The Annual Report and the Annual Accounts for the year 
1984-85 were accordingly placed before the Governing 
Council 41 its meeting on the 13th March. 1986 for appro-
val. The meeting of the General Body, however, could not 
be convened in time. In order to avoid any further delay, 
it was decided to lay the Reports on the Table of the Par-
liament after obtaining the approval of the President as 
1"e9Olved by the Governing Council. The approval of the 
President was obtained on 31-3-86. 

The Reports sent to Lok Sabha Secretariat on l)..l)..1986 for 
placing on the Table of Lok Sabha during its last Session, 
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could not be included in the Business of the House before 
its adjournment. Hence these Reports are being laid on 
the Table of Lok Sabha in the current Session." 

3.4. Explaining the matter further, the Ministry of Agriculture 
(Department of Rural Development) in their t:ommunication 01 
September, 1986 intimated as under:-

(a) The accounts relating to PAD! were compiled and ready 
for audit on 31 July, 1985. 

(b) The auditors are appointed by PAD! itself and not by this 
Department. However, on 22-3-85, PAD! wrote to this De-
partment to request CAG to suggest a panel of 4-5 names for 
appointment of auditors of PAD! for 1984-85. On the same 
day, a letter was written to CAG by this Department. 
Since the appointment of auditors for 1984-85 had been in-
cluded as one of the agenda items for the 10th Annual Ge-
neral Meeting of PAD! held on 30-3-1985, the aforesaid 
letter was personally t:arried to the office of CAG by the-
Deputy Director (Accounts) of PAD! for collecting the 
said panel of names from the office of CAG. This item 
could, however, not be taken up for consideration at the 
above said meeting of PADI. 

(c) The Auditors were appointed by PADI only on 23 Septem-
ber, 1985. The ,Auditors took up the work on 7 October, 
1985. 

(d) The auditing of accounts which commenced on 7 October, 
1985 was completed on 17 December, 1985. The accounts 
and Audit report (English) were sent for printing on s-. 
January, 1986 and the printed copies received on 11 Fe-
bruary, 1986. Hindi version of these documents were sent 
for printing on 20 March, 1986 and printed copies received 
on 4 April, 1986. The annual repprt (English) was sent 
for printing on 11 February, 1986 and ret:eived on 7 March, 
1986. Printed copies of the Hindi version of the annual 
report was received on 14 April, 1986. 

(e) There was a delay in convening the General Body Meeting" 
of the PADI since action for the merger of PAD! and CART 
(Council for Advancement of Rural Technology) was in 
process then. 

Further from 1 September, 1~ PADI and Council for Ad-
vancement of Rural Technology (CART) have merged intO' 
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a new Society called the Council for Advam:ement of Peo-
ple's Action and Rural Technology (CAPART). In view: 
of the peculiar situation and the fact that the annual report 
and audited accounts in the instant case have been ap-
proved by the Governing Council and the President of 
PADI, these documents can be taken as authentic. 

3.5 The matter was considered by the Committee on Papers Laid 
on the Table at their sitting held on 29 January, 198.7. 

3.6. The Committee note that the delay in submission of the annual 
reports and lIudited auounts of the People's Action for Development 
(India) New Delhi for the year 1984-85 had been primarily due to the 
time taken in compilation of accounts, appointment of auditors, audit-
ing of the account~ and thereafter approval of these documents by 
the Governing Council and finally their laying on the Table of the-
House. Therel has been an abnormal delay in auditing which wu 
taken up after six months of the close of the accounting year and as. 
stated by the Ministry it waS due to change in the Auditors in between 
The delay of 3 months in placing these documents before the Govern-
ing Council has been attributed to the merger of PADI and CART. 

The Committee further note that in' spite of the assurance given 
by the Ministry in September, 1986 that the annual report and audit-
ed accounts of PADI for the year 1985-86 would be laid on the Table· 
within the prescribed schedule, these documents have not been pre-
sented to Parliament till the end of January, 1986. 

3.7. The Committee are of the opinion that their recommendation 
made in para 4.16 of their Second Report (Fifth Lok 'Sab~) which 
enjoins upon governmental organisations to lay their annual reports 
and audited accounts on the Table of the House, within 9 months of 
the close of the fmancial year, had not been brought to the notice of 
P ADI authorities by the lWmistry of AgricUlt1U'e (Department of Rural 
Development) for their compliance. In this connetction the Com-
mittee would also like to draw attention to their recommendation 
made in para 3.5 of theil1 First Report (Fifth Lok Sabha) that normally 
a period of 3 months should be sufficient for compilation of accounts 
and their submission to Audit; the next 6 months might 1te given for 
auditing of accounts, translation and printing of the report and ac-
counts; approval by thel General Body and sending it to Government 
for presentation to Parliament. The Committee feel that with COD-

certed efforts on the part of the Ministry of Agriculture and by draw-
ing up of a time schedule for various stageS of processing the docu-
ments in coordination with the CounCIl for Advancement of People~& 
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AJtion and Uural Technology (CAPART), the chances of delay in 
Jaying the documents of that organisation before Parliament could 
be eliminated in future. The Committee would also like the 
Ministry to ex},lore the possibility of making arrangemecntswell in 
advance in consultation with C & A.G. for getting the accounts audit-
eel and thereby avoiding delay on this account in future 

3.8 The Committee further note that the 'Review' on the func-
tioning of P ADI bas not been laid on the Table along with ttie reports 
and accounts in accordance with the Committee's recommendation 
madel in para 3.8 of their S9fond Report (Sixth Lok Sabha) mention-
.ing therein the salient pointe; of achievement of the organisation, its 
'financial stability and other details of the schemes and programme 
for the future. Where; the report or the audit report mentioned any 
.serious irregularity Or any other matter of importance which needed 
~orrective action or furtlier enquiry, it is expected of the Government 
to include in the 'lteview' the remedial steps which had been taken 
-or are proposed to be taken in that directiOll 



CHAPTER IV 

DELAY IN LAYING THE ANNUAL ACCOUNTS AND AUDI'I! 
REPORT OF THE NATIONAL COUNCIL FOR COOPERATIVE 

TRAINING, NEW DELID FOR THE YEAR 1984-85 

In paragraph 3.5 of their First Report (Fifth Lok Sabha), whicla 
was presented to Lok Sabha on 8 March, 1976, the Committee on 
.Papers laid on the Table recommended as under: 

" .... Normally the Annual Report and Audited accounts of 
autonomous organisations should be presented to Parlia-
ment together to enable the House to have a complete pic-
ture of the working of that body. This decision should not 
be taken to imply that laying of reports and accounts could 
be delayed to any length of time. The Committee recom-
mend that the Annual Report together with the audited 
accounts and audit report thereon fOr a particular year 
should be laid on the Table within 9 months of the close 
of the accounting year unless otherwise stipulated ill the 
Act or rules under which the organisation has been set up. 
To comply with this requirement proper time schedule 
should be laid down for compilation of Annual Report and 
accounts and their auditing. The Committee feel that nor-
mally a period of3 months would be sufficient for com-
pilation of accounts and their submission to audit; the 
next 6 months might be given for auditing 
of accounts; for printing of the report and 
sending it to Government for laying. If for any 
reason the report, audited accounts and audit report can-
not be laid within the stipulated period of a months, 
the Ministry should lay within 30 days of expiry of the 
prescribed period or as soon as the House meets, whichever 
is later, a statement explaining the reasons why the report 
and accounts could not be laid within the stipulated period." 

4.2. In terms of the above recommendation the annu~ report and 
'audited accounts of the National Council foe Cooperative Training, 
New Delhi for the year 1984-85 were required to be laid on the Table 
'of Lok Sabha by 31 December, 1985. Smce the Ministry of Agricul-
ture (Department of Agriculture and CooPeration) could not lay the 
said report and accounts within the stipulated period. that M1Distry 

11 
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laid on the Table of Lok Sabha on 5 May, 1986 a statement expJain-
ing the reasons thereof in comp1ial1'ce with the above recommenda-
1itn of the Committee. The statement read -as under: 

"The Council operates through the Vaikunth Mehta National 
Institute of Cooperative Management, Pune, and the col-
lection and compilation of the required information from 
these units is a time consuming process and hence the in-
formation was received late. 

Translation of the Annual Report into Hindi and printing of 
the English and Hindi versions of the Report took further 

. time. Requisite number of copies of these Reports in Hindi 
and English were made available by tlie NCCT only on 
9·4-1986. Hence, the delay." -

4.3. With regard to the annual accounts and audit report the delay 
statement laid on the Table by the Ministry on 12th August, 1986 
explained the rear.ons for delay as under:-

"The accounts of the National Council for Cooperative Train-
ing (NCCT) are closed on 31st March, every year. As such. 
the reports for 1984-85 were due to be laid on the Table 
of Lok SAbha and Rajya Sabha on 31-12-1985. 

The Statutory Auditors were appointed by the Central Re-
gistrar of Cooperative Societies on 23rd August. 1985. The 
NCCT has the Vaikunth Mehta National Institute of Co-
operative Management at Pune, and 17 Cooperative Train-
ing Colleges sit,uated in different parts of the country un-
der its financial and administrative control. The accounts 
of the headquarters are audited by the Statutory Auditors. 
appolnted by the Central Registrar and those of the units 
outside Delhi by the various auditors appointed for the 
purpose by the Competent Authorities. The accounts of 
NCCT are finalised only after the audit reports of the va-
rious units are received by the Council, and compiled and 
scrutinised by the Statutory Auditors appointed by the 
Central Registrar. The Statutory Auditors submitted their 
report on NCCT on the 6th May,l986. The Auch1 Report 
had then to be translated into Hindi. Adequate number of 
copies of the Audit Reports (English and Hindi versions) 
were received on 4th July, 1986 and information regard-
ing reasons for delay on 22-7-1986. 

Hence the delay." 
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4.4 The annual report, annual accounts and audit report of NCCT 
for the year 1984 were actually laid on the Table of L-ok Sabha on 
5 May, 1986 and 12 August, 1986 involving a delay of 4 months in the 
case of report and about 7! months in the case of the annual accounts 
and the audit report. There was also a corresponding delay in sub-
mission of the delay statement before Parliament. 

-405. Asked to explain the stages where the delay had occurred in 
finalising the report and accounts, the Ministry of Agriculture (De-
partment of Agriculture and Cooperation in t~eir communication 
dated 14 August, 1986 informed as under:-

"The accounts of the National Council for Cooperative Tr$ining 
New Delhi for the year 1984-85 were compiled and ready for 
audit .in the third week of October, 1985. Auditing of ~ 
counts which commenced in November. 1985 was comple-
ted in May, 1986. The long time taken by the Statutory 
Auditors was on account of delay in receipt of audit reports 
on account of outside units viz., 17 Cooperative Trairefng 
Colleges located in various parts of the Country. The an-
DUal eccounts and audit report were translated into Hindi 
on 30-6-1986 and made avrulable to the Ministry on ~7-
i985. Hence the audit reports were not ready for being 
laid on the Table of Parliament along with the annual 
report." 

'.6. From the information furnished by the Ministry of Agriculture 
(Department of Agriculture & Cooperation) the Committee 
find that the delay was mainly at tile stages of ap-
pointment of Statutory Auditors, compDation of accounts and thebt 
auditing. The Committee do not appreciate the justification advanced 
by the Ministry that the long time tai:en by the Statutory Audiol'S 
was on account of delay in receipt of Audit Report from outside anits 
Ioc:ated in various parts of the country. The Committee feel that 
adequate vigilance was not exercised by the Ministry to ensure com-
meDcement of audit well in advance fonowed by expeditious auditinc 
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of tile leCOunt.. Presumably the Council had also not apprised the 
Minlatr, of the problem of appointDinet of ·Statutory Auditors whicll 
had caused couiderable delay in presenting the doeuments before 
Parliament. The Committee are glad to note the! remedial m.easur_ 
have Iinee been taken by the Ministry and tbe NCCT to ensure time-
ly sabmilsion of annual nIports md audited aeeounta of the Couneil 
by appoIatlag the .tatutory auditol'll well in time. 

'-7. The CommIttee, however, note with .. tidaetion that the report 
and aadlted IICCOIIDtt of the National Coundl for Cooperative TraIniac 
New DeIhl for the ,.. It85-86 were laid on the Table of Lok Sabha 
OR .... 1_ wtthout my delay. The Commitfee hope that this trend 
wW ...... tIIbIecl md the doeumentt for future yean wUI bel laid 
OD the Table within the .tipulated time. 



CHAPTER V 
DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF BOMBAY DOCK LABOUR BOARD FOR THE 

YEAR 1984-85 

The Annual Report and Audited Accounts of Bombay Doek La-
bour Board for 1984-85 were laid on the Table on 31 July, 1986 along 
with a copy each of Review and delay statement. 

5.2. In terms of the recommendation of the Committee OIl Pa-
pers Laid on the Table made in paragraph 3.5 of their First Report 
(Fifth Lok Sabha). these documents were required to be laid be-
fore Parliament by 31 December, 1985. i.e., within 9 months of the 
close of the accounting year. Thus, the period of rlelay1nvolved ill 
the above case came to seven months. 

5.3. In the delay statement, the reasons for delay in laying An-
nual Report and Audited Accounts had been explained u UDder:-

"Section 5C of the Dock Workers (Regulation of Employment) 
Act, 1948 inter-alia provides that account. of the Dock 
Labour Boards shall be audited by the Comp&roUer anc:I 
Auditor General of India or by such other Aucllton quall-
fied to act as auditors of companies under tbe laW' faa 
the time being in force relating to companies U the Goy. 
emmet may appoint. In its 21st Report of the Co~ 
tee on Papers Laid on the Table (7th Lok Babha), the 
Committee recommended that Annual Report and Audit-
ed Accounts of all the Dock Labour Boards should be 
laid on the Table of both Houses of Parliament alODf 
with review of the Government within 9 months of tile 
close of the accounting year. Accordingly this Mblistry 
was required to lay Annual Report and Audited AcCOUDtII 
of the Bombay Dock Labour Board for the year lJ84..a5 
by December, 1985. The papers could not be JaW on the 
Table of Rajya S.bha/Lok Sabha by 31st December, 1985 
as the Audit Report was reaeived by the BoaIbay Vock 
Labour Soard 011 31st Mareh, 1I8S. It may be stated that 
it is from the year 1984-85 that the atatutory audit of the 
Bombay Dock Labour BoanI lias beaD eDtnIItIed·lo the 
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Comptroller and Auditor General of India. The chrono-
logy of the action taken to finalise the Annual Reart and 
Audit acco.unts is as under:-

Director of Audit, Central, Bombay requested the 
Bombay Dock Labour Board to get the accounts 
for 1984-85 approved by the Board 20.2.81 

Approval and adoption of the Accounts and An-
nual Report for 1984-85 by Bombay Dock Labour 
Board 10.3.Bi 

Director of Audit, Central, Bombay intimated to 
the Bombay Dock Labour Board that clearance 
from Comptroller and Auditor General of India 
awaited 14.3.86 

Fins.l report and Audit Certificate receiVed by the 
Bombay Dock Labour Board 31.1.81 

The requisite number of copies of the Annual 
Report and Audit Certificate received in the 
Ministry 9.4.8i 

Papers' alongwith review and delay statement 
were sent on 6.5.86 but Lok Sabha Secretariat 
did not accept the same as the session was com-
ing to an end on 7.5.86." 

5.4. The Ministry of Transport, Department of Surface Transport 
(Labour Division) in a further communication dated 7 October. 
1988 informed the Committee that the annual accounts for 1984-85 
were ftDall.aed and given to the Auditors for auditing 7 October, 
1985. 

5.1. '!'he annua] report and audited accounts of the Board for 
the year 1985-86, which were required to be placed before Parlia-
ment by S1 December. 1986, have not so far been laid on the Table 
of the House. 

i.8. The matter was considered by the Committee on Papers Laid 
on the Table at their sttting held on 12 February, 198'1. 

1.7. fte Comml&tee BOte tba& tile aaaal report aDd ..... ae-
C!IIJaIiI II the Bombay Doek Labour BouI were IaI4 _ tile Table 
of Let .'ha as late .. on 31 1., 1IIe Le. after ..... ,. of snea Qt.. .... th.- doeameats for 1185-11 han Dot heeD .... ., far_ 
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5.8. The COllllDittee are unhappy to Dote that GIlt! of the reuoaa 
:that led to delay was that the Board complied the uc:oDIlta uuI 
handed over to the Auditors for auditing. on 7 October, 1985, i.e . 
..alter 6t mentha of the close of the accounting year whereas the 
Committee have laid down not more thaD S mODths for the pUl'p08le. 
The Committee feel that the guidelines laid .,wn by them in this 
regard in paragraph 3.5 of their First Report (Filth !.ok Sabba) 
have not been observed by the Bombay Dock Labour Board and 
the MiRistry of Transport. The Committee hope that ill future ne-
cessary steps would be taken by the authorities to ensure imple· 
mentation of the said guldelille In letter and spirit. 

5.9. The Committee also regret to find that the copies of the aa-
Dual report alid audited accounts which were received In the MIDis-
try on 9 April, 1986, were sent to Lok Sabba on 6 May, 1986, a c1Q' 
before the end of Budget Session and as such the documents could 
-not be Included in the LIst of Business and laid OR the Table of the 
House. Further these documents were laid in cyclostyled fonn for 
which there should DOt have been any delay as observed earlier by 
the Committee in paragraph 2.17 of their Eleventh Report (Sixth 
Lok Sabha) and again in paragraph 4.15 of their First Report 
(Eighth Lok Sahha) that in order to avoid delay, cyclostyled copies 
of the reports should be laid, provided this does Dot become a regu-
lar feature and the printed copies are made avallable to Members 
as early as possible and In no case later than a mOnth after the sub-
mission of a ('yclostyled Report. 

5.10. The Committee urge upon the Ministry of 'l'raDsport an. 
the Bombay Dock Labour Board to follow the guldellDes laid dowa 
by the Committee scrupulously and ensure that the requ1red doe.-
ments are laid before both the Houses of Parliament within me 
months of the close of the accounting year. 



CHAPTER VI 

DELAY IN LAYING THE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF NATIONAL OIL SEEDS AND VEGETABLE 

OILS DEVELOPMENT BOARD FOR THE YEAR 1984-85. 

The Annual Report and Audited Accounts of National Oilseeds, 
and Veget~ble Oils Development Board for the year 1984-85 were 
laid on the Table of Lok Sabha on 4 August, 1986 along with a copy 
of Review and Delay statement. 

6.2. In terms of the recommendation of the Committee on Papers 
Laid on the 'l'able made in paragraph 3.5 of their First Report (Fifth 
Lok Sabha) , these documents were required to be laid on the Table 
of Lok Sabha by 31 December, 1985, if!., within 9 months of the 
close of the accounting year. Thus, the period of delay involved in . 
the above case came to more than seven months. 

6.3. In the delay statement the reasons for delay in laying the· 
Annual Report and Audited Accounts had been explained as under:-

"The Annual Report and Audit Report of the National Oil-
seeds and Vegetable Oils Development Board for ac-
counting year 1984-85 were due to be laid on the Table 
of the Lok Sabha/Rajya Sabha by 31 December, 1985 but 
these could not be laid by the stipulated period. The rea-
sons for delay in laying down the Report are indicated 
below:-

(1) Date on which 
the act'OUDts were 
compiled by the Board. 

The acxounts were compiled and placed 
before the Board for its 1q7prO\'1l1 in 
its meeting held on 24-10-85 and the 
same were approved by the Board on 
that date. 

(2) Date on which the 8CCOUDtsapprowd 30-10-85 
by the Board were sent to audit. 

(3) Date of commencanet '0 Audit. 

(4) Date on which the annual report,... The Board approved the annual report 
approved by the Board. in its meetina held on 24-10-85; wbfIe 

approving the annual report the Boant 
authorised the V'JCeoCbairman to edit 
or modify the annual report to tilt 
ateDt CODIidaed DeCeII8Iy bd'ore for-
wudiDa it to the 00wnaeDt. 

18 
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(S) Date on which the Audit certificate Audit certi!icate was issued by the Dircc-
was received. tor of Audit, CW &M, New Delhi 

Vitk letter dated 1 ()"2-86. 

(6) Date of preparation of report in Hindi. Hindi report was prepared on 13-3-86, 
after approval of English version of 
the report by the Vice-Chairman of 
the Board. 

(7) Date of submission of report to the 
Ministry. 

5th May. 1986. Thereafter, review of 
the activities of the Board and the 
statement indicating the reasons for 
delay were finalised." 

6.4. In their communication dated 4 November, 1986, the Minis-
try of Agriculture (Department of Agriculture and Coopera.tion) 
informed that the compilation of accounts of the Board were com-
pleted on 2 October, 1985. The report alongwith annual accouunts 
was placed before the Board at its meeting held' on 24 October, 
1985 and were approved on the same day. The annual accounts, 
duly approved by the Board, were thereafter, made available to 
audit authorities for audit on 30 October, 1985. After resolving the 
queries received from the Audit, the Audit Certificate was issued by 
the Director of Audit, C. W . & M, New Delhi. The report and ac-
counts were got printed in English and Hindi in diglot form from 
the printers at Hyderabad and copies received on 5 May, HI86, trans-
mitted to the Ministry on the same date. Thereafter a Review of 
the activities of the Board and the statement indicating the reasons 
for delay were finalised. The report was laid on the Table of Lok 
Sabha during the next session on 4th August, 1986. 

6.5. The Committee note that in terms of the recommendation 
made in paragraph 3.5 of the First Report of the Committee (Fifth 
Lok Sabha), the laying before the Parliament annual report and 
audited accounts of the National Oil Seeds and Vegetable Oils Deve-
lopment Board for the year 1984-85 involve a delay of more than 
seven months. The Committee find from the statement showing 
reasons for delay and the subsequent information furnished by tht. 
Ministry of Agriculture (Department of Agriculture and CooperarioD) 
that the delay occurred mainly at the stages of compilation of accounts 
and making them available to Auditors, auditing of a~oUDts and lay-
ing the printed copies of the report and accounts by the Ministry of 
Agriculture on the Table of the House. The Committee feel that 
concerted efforts were Dot made either by the M'"mistry or by the 
Board to eumre timely compilation of acco1lllts, their auditing and 
laying on the Table of the Rouse . 

.. &. In order to eliminate delay in future, the Committee recom-
mend that the Ministry of Agriculture sbouJd in consaJtation with the 
Natioaal Oil Seeds aad Vegetable Oils Developmeat Board, draw up 
• time 8ehettale to awnpiIe the aceoaata, their aaditiac, 8J11P1O." ItT 
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_ Bollfd, translation, printing and sending the copies of reports and 
-acc~unts to the Ministry so that the documents are laid on the Table 
of the HoWIe' within Dine months of the close of the accounting year 

"as recommended by the Committee in paragraph 3.5 of their FiI'IIt 
Report (Fifth Lok Sabha). 

6.7. The Committee also note that the copies of the annual report 
and audited accounts were submitted to the Ministry on 5 May, 1981. 
Thereafter the Ministry took 3 months in preparing tbe 'Review' of 
the activities and achievements of the Board and also finalising the 
statement indicating the reasons for delay. In order to eliminate 
delay on these accounts, the Ministry should direct tbe Board that in 
future when there is delay in submission, they should draft the delay 
statement and submit the same to the Ministry together with the 
copies of annual report and audited accounts. The Ministry should 

-also prepare their 'Review' report without any loss of time and lay 
all these documents expeditiously on the Table of the House. 

6.8. The Committee further note that the annual report and audited 
accounts of the Board for the year 1985-86 which were required to be 
laid on the Table of the House by 31 December, 1986, have not 
been laid within the stipulated period. The Committee express their 
'displeasure over the recurring delay both on the part of the Board 
and the Ministry and desire that an Officer both in the Ministry 
and the Board should be made responsible to closely watch finalisa-
tion of the reports and accounts and ensure that they are placed 
before Parliament in time in future. 

New Delhi; 
!April, 1987 

'.Cliaitra, 1909 (5) , 

M. V. CHANDRASEKHARA MURTHY 
Chairman, 

{ Committee On Papers Laid On The Table 



APPENDIX 

:Sum.mary of recommendations/observations contained in the Report 

.S1. 
No. 

1 

1 

3 

Reference to para 
No. of the Report 

Summary of recommendations! 
observations 

2 3 
---------.------ -._--------

1.7 

1.8 

2.9 

The Committee note that the Annual Report 
and Audited Accounts of the Indian Jute Indus-
tries' Research Association, Calcutta for the year 
1983-84 were laid on the Table of Lok Sabha on 
17 May, 1986 i,e. after a delay of 4! months. The 
delay had occurred at the stages of auditing of 
accounts, submission of the draft Audit Report, 
adoption of the annual report and audited ac-
counts at the Annual General Meeting of the 
Association and also in laying them on the Table 
of the House by the Ministry of Supply and 
Textiles. The Committee further note that these 
documents for the subsequent year 1984-85, 
were placed before Parliament after a delay of 
about 2! months. 

The Committee are satisfied to note that there 
has been a definite improvement in the matter 
of layirig the said documents on the Table of the 
House. The Committee, however, feel that if 
concerted efforts are made both by the Ministry 
and the Association, the reqwred documents 
could be placed before Parliament without any 
delay. In order to achieve file desired result. the 
CommitteE'! urge upon the Ministry to draw up a 
time bound pro'gramme in consultation with the 
Research Association and the Audit authorities 
and follow the same seriouslv in order that the 
delay in submission of these documents to Parlia-
ment is eliminated altogether in future. 

The Committee are concerned to note that the 
Department of Environment had failed to lay on 

----------------------- .- - ... ---
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the Table of' the House the annual report and 
audited accounts of the Central Board for Preven-
tion and Control of Water Pollution for 1983-84 
simultaneously and within the stipulated period 
of nine months of the close of the a~counting 
year. The Department had also not laid the de-
lay statement and also their 'Review' on the per-
fonnance of the Board. Further these documents 
for the year 1984-85 were presented to Parlia-
ment on 12 March, 1986 with the delay of 2! 
months and those for the year 1985-86 which were 
required to be laid on the" Table of the House by 
31 December, 1986 are yet to be laid. The Com-
mitta: are surprised to note that the Department 
of Environment was not aware of the recom-
mendation of the Committee on Papers laid on 
the Table made in this regard in their First Re-
port (Fifth Lok Sabha) presented to Lok Sabha 
on 8 March, 1976. Having now been aware of 
the said recommendation, the Committee trust 
that the Department of Environment and the 
Central Board for Prevention and Control of 
Water Pollution would take necessary steps to 
implement the same judiciously and if necessary 
by amending the relevant act and rules in this 
behalf so as to ensure that in future these docu-
ments of the Board are placed before Parliament 
within the prescribed period of nine months from 
the close of the relevant accounting years. 

3.8 The Committee note that the delay in submis-
sion oj the annual reports and audited accounts 
of the People's Action for Development (India) 
New Delhi, for the year 1984-85 had been pri-
marily due to the time taken in compilation of· 
accounts, appointment of auditors, auditing of 
the accounts and thereafter !lpproval of these . 
documents by the Governing Council and finally· 
their laying on the Table of the House. There-
has been an abnonnal delay in auditing which 

----_.----------------------------------------------
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was taken up after six months of the close of the 
accounting year and as stated by the Ministry it 
was due to change in the Audirors in between. 
The delay of 3 months in placing these documentil 
before the Governing Council has been attributed 
to the merger of PADI and CART. 

The Committee further note that inspite of the 
assurance given by the Ministry in September, 
1986 that the annual report and audited accounts 
of PAD I for the year 1985-86 wuuld be laid on 
the Table within the prescribed schedule, these 
documents have not been presented to Parlia-
ment till the end of January, 1986. 

The Committee are of the opinion that their 
recommendation made in para 4.116 of their 
Second Report (Fifth Lok Sabha) which enjoins 
upon governmental organisati'Ons to lay their an-
nual reports and audited accounts on the Table 
of the House, within 9 months of the close of the 
financial year, had riot been brought to the notice 
'Of P ADI authorities by the Ministry of Agricul-
ture (Department of Rural Development) for 
their compliance. In this connection the Com-
mittee would also like to draw attention to their 
recommendation made in para 3.5 of their First 
Report (Fifth Lok Sabha) that normally a period 
of 3 months should be sufficient for compilation 
of accounts and their submission to Audit; the 
next 6 months might be given for auditing of ac-
counts, translation and printing of the report and 
accounts; approval by the General Body and send-
ing it to Government for presentation to ParHa-
ment. The Committee feel that with concerted. 
efforts on the part of the Ministry of Agriculture 
and by drawin~ up of a time scli~ule for varioua 
stages of processing· the· documents in coordina-
tion with the Council fOt- Advancement of Peo-
ple's Action and Rural Technology (CAPART), 
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the chances of delay in laying the documents of: 
ihat organisation before Parliament could be eli-
minated in future. The Committee would a~. 
like the Ministry to explore the pcssibility of 
making arrangements well in advance in conSul--
tation with C & A.G. for 'getting the accounts 
audited and thereby avoiding delay on this ac-
count in future. 

The Committee further note that the 'Review' 
on the functioning of PADI has not been laid on 
the Table along with the reports and accounts in 
accordance with the Committee's recommenda-
tion made in para 3.8 of their Second Report 
(Sixth Lok Sabha) mentioning therein the salient 
points of achievement of the organisation, its 
financial stability and other details of the 
schemes and programme for the future. Where 
the report or the audit report mentioned any 
serious irregularity or any other matter of im-

'portance which needed corrective action or fur-
ther enquiry, it is expected of the Government 
to include in the 'Review' the remedial steps 
which had been taken or are proposed to be taken 
in that direction. 

From the information furnished by the Minis-
try of Atrrlculture (Department of Agriculture & 
Cooperation) the Committee find that the delay 
was mainly at the stages of appointment of Statu· 
tory Auditors, compilation of accounts and their 
auditing. The Committee do not appreciate the-
justiftcation advanced by the Ministry that the 
long time! taken by the Statutory Auditors was on 
acoount of delay in receipt of Audit Report from 
outside units located in various 'Puts of the coun-
try. The Committee feel that adequate vigilance--
was nOt exercised by the Ministry to ensure com-
mencement of audit weD in advance followed by 
expedit\ous auditing of the accounts. Presumab-
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17 the Council had also not apprised the Ministry· 
of the problem of appointment of Statutory Audi-
tors which had caused considerable delay in pre-
senting the documents before Parliament. The 
Committee are glad to note the remedial measu-
res have since been taken by the Ministry and 
the NCCT to ensure timely submission of annual 
reports and audited accounts of the Council by 
appointing the statutory auditors well in time. 

The Committee, however, note with satisfaction 
that the report and audited accounts of the Na-
tional .Council for Cooperative Training, New 
Delhi for the year 1985-86 were laid on the Table 
of Lok Sabha on 2&-8-1986 without any delay. 
The Committee hope that this trend will be main-
tained and the documents for future years will 
be laid on the Table within the stipulated time. 

The Committee note that the annual Report 
and audited accounts of the Bombay Dock Labour 
Board were laid on the Table of Lok Sabha as late 
as on 31 July, 1986 i.e. after g delay of seven 
months and these documents for 1985-86 have not 
been laid so far. 

The Committee are unhappy to note that one 
of the reasons that led to delay was that the Board 
compiled the accounts and handed over to the 
Auditors for auditing on 7 October, 1985, i.e. after 
61114 months of the close of the accounting year 
whereas the Committee h3\'e laid down not more 
than 3 months for the purpose. The Committee 
feel that the guidelines laid down by them in this 
regard in paragraph 3.5 of their First Report 
(Fifth Lok Sabha) have not been observed by the 
Bombay Dock LaboUr Board and the Ministry at'· 
Transport. The Committee hope that in future 
necessary steps would be taken by the authorities' 
to ensure implementation of the said guidelines fn 
letter and splrtt 
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.11 5.9 The Committee also regret to find that the 
copies of the annual report and audited accountll 
which were received in the Ministry on 9 April, 
1986, were sent to Lok Sabha on 6 May, 1986, a 
day before the end of Budget Session and as such 
the documents could not be included in the List 
of Business and laid on the Table of the House. 
Further these documents were laid in cyclOstyled 
form for which there should not have been any 
delay as observed earlier by the Cummittee in 
paragraph 2.17 of their Eleventh Report (Sixth 
Lok Sabha) and again in paragraph 4.15 of their 
F1rst Report (Eighth Lok Sabha) that in order to 
avoid delay, cyclOstyled copies of the reports 
should be laid, provided this does not become a 
regular feature and the printed copies are made 
available to Members as early as possible and in 
no case later than a month after the submission 
of a cyclostyled Report. 

-12 5.10 The Committee urge upon the Ministry of 
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Transport and the Bombay Dock Labour Board to 
follow the guIdelines laid down by the Commit-
tee, scrupulously and ensure that the required 
documents are laid before both the Houses of 
Parliament within nine months of the close of the 
accounting year. 

The Committee note that in terms of the r.ecom-
mendation made in paragraph 3.5 of the First Re-
port of the Committee (Fifth Lok Sabha), the lay-
mg before the Parliament annual report and. 
audited accounts of the National on Seeds and 
Ve'~table Oils Development Board for the year 
1884-85 Inwlve a delay of m01'e than seven 
months. The Committee find from the statement 
showing reasons for delav and the subsequent in--
formation fumllbed by the Ministry of Agrleul-
lure (DeDartment of AIlrleulture and Coopera-
tion) that the delay occurred malnly at the stageII 
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of compiia~on of accounts and making them avail-
able'to Auditors, auditing of 8(:counts and laying 
the pi4ited. coPieS of the report and accounts by 
the Mbiistij of Agriculture on the Table of the HouSe: The COmmittee feel that concerted efforts 
were not madt either by the Ministry or by the 
BQard to ensure' timefy compilation of accounts., 
their auditing and laying on the Table of the 
HouSe. 

In order t,1) eUmjoate delay in future, the Com-
mittee recommend that the Ministry of Agricul-
ture should in consultation with the National on 
Seeds and Vegetable Oils Development Board, 
draw up a time schedule to compile the accounts, 
their auditing, approval by Board, translation, 
printing and sending the copies of reports and 
accounts to the Ministry so that the documents are 
laid on the Table of the House within nine months 
of the close of the accounting year as recommend-
ed by the Committee in paragraph 3.5 of their 
First Report (FIfth Lok Sabha). 

The Committee also note that the copies of 
the annual report and audited accounts were 
submitted to the Ministry on 5 May, 1986. There-
after the Ministry took 3 months in preparin'g 
the 'Review' of the activities and achievements of 
the Board and also finalising the statement indi-
cating the reasons for delay. In order to elimi-
nate delay on these accounts, the Ministry should 
direct the Board that in future when there is de-. 
lay in submission, they should draft the delay 
statement and submit the same to the Ministry 
together with the copies of annual. report and 
audited accounts. The Ministry should also pre-
pare their 'Review' report without any loss of 
time and lay all 'these documents expeditiously 
on the Table of the Hollie. 
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The Committee further note that the annual 
report and audited accounts of the Board fC1r the 
year 1985-86 which were requfred to be laid on 
the Table of the House by 31 December, 1986 have 
not been laid within the stipulated period. The 
Committee express their displeasure over the re-
curring delay both on the part of the Board and 
the Ministry and desire than an Officer botli in 
the Ministry and the Board should be made res-
ponsible to closely watch finalisation of the re-
ports and accounts and ensure that they are 
placed before Parliament in time in future. 
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